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No. 352/XXXV1(3)/201 8/64(1)/2018
Dated Dehradun, October 16, 2018

NOTIFICATION.
Miscellaneous

In pursuance of thé pr‘ovisions of Clause (3) of Aticle -348’ '(;f the
_Constltutwn of India, the Govemor is pleased to order the pubhcatlon of the-
following English translation of ‘The Court Fees (Uttarakhand Amendment)e
Act, 2018’ (Adhiniyam Sankhya 29 of 2018) o) \"

As passed by the Uttal‘akhand Le 1slat1v A ‘ |
by the Governor on 11 October, 2 018 ; g . e ssembly and assented X

THE COURT FEES (UTTARAKHAND AMENDMENT) ACT, 2018
(Uttarakhand Act No. 29 of 2018)

AN
Act

Further t

the State of Uttarakhand.
" Be it enacted by the State Legislative Asse

o amend the Court Fees Act, 1870 (Act No. 7 of 1870} in context of

mbly in the Sixty ninth year _oqf_t\he

Republic of India.as follows:-
Short Title, 1. (1) This Act
extent and Amendment) Act, 2018.

Commencement (2) It extends to the who
(3) it shall come mto force'at once.

In the Court Fees Act, 1870 (as appllcable in” State of -
Uttarakhand) (heremafter referred to as "the Principal A Act" ), ;

Section 1B shall be inserted after Section 1A, N namely:
In this Act, 'e - Payment

ds and services.

may- be called the Court Fees (Uttarakhand

le of the State of _Utta.rakhanq,.‘.\_ s

insertion of new 2.

Section1B
‘ new

"1 B Definition of ‘e- Payment', -
means any transaction of payment for goo
through any electronic medium.” '
In Section 13 of the Principal Ac
collector”, the words "or by way of e -

inserted."

t, after the words from the .

Amendmentof 3.
"payment” shall be

Section 13

——

(¥ Scanned with OKEN Scanner



IFTERY TITE, 16 ‘
SRS S HITR, 2018 30 (¥ 24, 1940 wh wrare)) 5

—

" qdment of 4. In Section 14 of the Principal Act; after the words "from-the
 collector” the words "or by way of e- Payment". shall be
inserted. \

menament of 5. InSection 15 of the Principal Act, after the words "from the"

gection 14

coction 15° Collector" , the words "or by way of e - Payment" shall be
' inserted. o

o endment of 6. - InSection 16 of the Principal Act, after the WOrds "from the

Se ctibn'15 Collector" , the yvords "or by way of e - Peyment," shall be

inserted.
Amendme“t of 7. InSection 25 of the Principal Act, after the words "by Stamps",
the words "or by way of e - Payment" shall be inserted.

section 23 _
amendmentof 8. In Principal Act, Section 26 shall be renumbered as Sub Section
section 26 (1) thereof, and after Sub Section (1) as so renumbered, the

following Sub Section (2) shall be inserted, namely:-
"(2). For the purposes of Sub Section(l) and Section 25,
* "Stamp" means any mark, seal or endorsement by any agency

or person duly authorised by the approhriate Government,
and includes an adhesive -or impressed stamp, for the
purposes of Court fee chargeable under this Act.
Explanation - "Impressed Stamp" mcludes impression by a
franking machine or any other machine, or a unique number
generated by e-stamping or similar software, as the
appropriate Government may, by notification in the official
Gazette, Specify."

Amendmentof 9. In Section 30 of the Principal Act, a prowso shall be mserted

Section30 namely:- :
" provided that where Court fees is paid by e - Payment the
officer competent to cancel Stamp or e-payment shall verify
the genuineness of the payment and after satvsfymg himself
that the court fee is paid, shall lock the entry in the Computer
and make an ‘endorsement under his signature on the
document that the Court fee is paid and the entry is’ lqcked." '

By Order,

ALOK KUMAR VERMA,
Principal Secretary.
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